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B; Advocate* Sh K 1 dk., j i • • • . Petitioneroie. 6n. H.L.Bhandula proxy for

Mrs. Sipra Mukher jee)
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Q- R PER

del ivered by Hon'ble Shri T.N.Bha,, Member (d)
We have heard Sh. K.L Bhandula pro,, counsei

S,pra Muhherjee, for . he pe, , . , one ra and
Sh. A.esh Luthra proxy for Ms. Jyotsna Kaushik. counsel
for the respondents.

2. ^his CP has been fMed by the appl icant No.
2  in OA-499/95 which was disposed of by this Tr ibunal on
15.10.96 wi th a direction to the respondents m the OA to

n.- I der providing promot ional avenues to demonstrators
(Homeopathy, l .ght of the report submi tted b, the
Advisory Ccmmi.f.e set up by the respondents and to tahe a
final decision as exped, t i ous I y as possible but wi thm a

3  months from the date of communication of the
aforesaid order.

3. When the appl icants in the OA did not
receive any favourable response to their representat ion in
wHich promot ion was be,n, claimed they f i , ed a contempt
petition, being CP No, ,94/97. The respondents appeared
on receiving notices in the above CP and stated that a
f-al decision has a I ready been taher. to implement the
report submitted by the Adv i sory Comm, t tee and tha t the
creat ion of posts was already under considerat ion. ,, was
further stated t ha t necessary sane t 1 or. for the pos t s had
also been obtained and the forma, orders would be issued
wUhin a oouple of days m view of the statement made b,
the respondents. who had appeared in person, the Tnbuna,
t^y I ts order dated 2 1 ,8.97 dropped the

cJ'uppec the contempt
proceedings and discharged the not ices.
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i s fresh CP. be

^'Ned by one of the■ ■ •---> one Of the t.oappMcan
ing No.202, 98

ts seeK , ng a
c-tamp, agan.s, respondents, as accord,ng
Pe.Mlona, -he respondents have stu, no, tahe:

ei ; an

i^P ac t i on .
 fo^

^  f'.ot ice being issuedy  ly.ouea tf^e respor,dents

-hich they have stated tha. the
ct ions Of the Tr ibunal have already been implemented,

"• ^hat . a final decision to upgrade the posts of
d G fTi o r 1 s t r 3 t o r ■ _ k 4« ̂  ■as Medica Officf^-Qurr ice. s have a I read, been

—M das. however, further deeh stated that ,, ooa
e UfSC ,0 be consulted before the f inal stepi for

upgrada^ ion are taPpr- iwtaker, the matter has been referred tv the
UPSC f-ri I ts oonouirence in (he matter

6- We have perused the depar(menia I lecords

^  "-respondents and find t.hat severalSteps have a ; , ead., been tal en b,, the respondents aftei the
sanct ion for creat ion of posts was obtained from the
c-Pe.en, authorlt,. name I , . ,he

ver appears that some of tbe authori t ies to whom, the
"Stter IS being refe, red have raised cei tain pueries w,K,rs
dad a I reads been repl ied to and i , ,s hoped -hat .s,.

"P act ion .:vi„g necessars conseouent ial benef i -s
to t l ie appl icaf.t shal l be fAiom

e  We would e;.p-
-spppdents to treat the matter on pnc,.
— dering .he fact Ihat ttiere is a,read, a , i rec : or b-'
•"* th>« regard.



However. „e are convinced that no contempt
is made out. the simple being that there was no spe=,f,c
d-action to the respondents to actual ly promote o. place
She appl ,cants ,n 'he OA in the upgraded posts f ly

that the respondents are supposed to pass the
necessart orders and to final ise the matter erpedi t ious,y.

.s equal ly true that ,n view of the nature of the
order passed and the direct ions issued by the Tibunai no
act ion under contempt can be f.i

can pe taken against the
respondents We nrea cohVihced that there has peen
substant ial compl iance with the d ■wi tn the direct ions of the
Tf ibuns!

Tor the loregolng reasons, this r.c--
dismissed and the riot . rn,^^-hPt.ces issued to the respodents are
d I scharged.

^ ■■Pr—BTSWAS •)
Member (A) '  r"'N* 3 HAT

Member i


